
CENTRAL AOyllNISTR/vTIVE TRIBUNMj, PRINCIP^\L B-NCH
NEW DELHI.

R.A.No,368 of 1993

in

Date of decision:

O.A.No,779 of 1991

I.S.Venria icant.

versus

Chief Secretary & another Respondents.

By Circulations

6 R D E R

This is a petition dated 30.9.93 filed

by Shri I.S. Verma praying for review of thf^

judqrrent dated 16,8,9 3 in CCP No,210 of 1^93

(in 0,A.No.779/91) titled 'I.S.Verma Vs. Shri R.K,

Talclcar, Chief Secretary# i:elhi Administration,

Eelhi, received by the applicant on 7.9.93.
/

2, Under Order 47 Rule 1 CPC, a decision/

judgnent/oder on be Evievged only if|

i) it suffers from an error appaxerit on
the face of-ftiei^Ecordy

ii) new material or evidence is discovered
which v?as not vdthin • the "knovle dgs of
the parties or could not he produced
by that party at the tijne the judgment;
was made, despite due diligence? or

iii) for any sufficient reason coi-Btrued
to mean analogous reason.

3. A perusal of the review petition mades it

that none of the abDve ingredients have teen made mt.

to warrant a review.

\

4, Uncfer the c irciims tances, this reviev; pa ti';. Lc.n

is dismissed.
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